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are not 'giving me any om em~nt  : On 

the one hand, you are saying that you are 
giving complement. Therefore, I say that 
we are inspired and tba t we arc always 
bringing ·the provisions for the welfare of 

Jabour, every one, e.ach one of them and 
we stand by them and we shall try for this 

in future because this is the Government for 
the welfare of workers. There are some 

friends, some trade unions, who are trying 
the other way. What can I do? I cannot 

agree with th::m. Nor can they 

agree with me. Therefore, I say this BiJI 

be passed. What Prof. Mehta has said, 
I have already explained. What Mr. 
Verma has as said has been explained by 
me beforehand. 

Clause 16 

(2) That at page, 9, for sub-clause (3), 
the following sub-clause be_ substituted, 
namely :-

"(3) Where any draw was not 
conducted on the ground that t~o sub-

scribers required to be present at a draw 
under sub-section (2) were not present 
or on any other ground, the Registrar 

may, on his own motion or on an appli• 

catiOn made by the foreman or 

any of the· subscribers, direct that the 

draw shall be conducted in his -presence 
or in the presence of any person deputed 

by him." 

MR. DEPUTY-SPEAKER : Shri Somnath 
l will now ask that all the Members Chatterjee. 
should unanimously pass the resolution. 

is 
MR. DEPUTY-SPEAKER: The que tion 

"That the Bill be passed." 

The motion was adopted. 

13.57 hrs. 

C'i-IIT FUNDS BILL 

THE DEPUTY MINISTER IN THE 
MINJSTR Y OF FINANC2 SHRI 
JANARDHANA POOJARY :  I bag to 
move : 

" That the following amendments 
made by Raj)a Sabha in the Bill to pro-
vide for the regulation of chit funds and 

for matters connected therewith, be 
taken into consideration:-

Clause 7 

(1) That at page 6, after item (c) of 

the first proviso to sub-clause (2J, the 
following item be inserted, namely : 

"(d) that the foremen had been con-

victed of any offence involving moral 
turpitude and sentenced to imprisbnment 

for any such off enee unless a period of 
five has elapsed since his release." 

SHRI SOMNATH CHATTERJEE : 

(Jadavpur): What is the procedure? 

The motion has to be passed first. Then 
the amendment can be taken up. You 
have to put the resolution. 

MR. DEPUTY-SPEAKER : You have 

to move for consideration of the amend-

ment. 

"The following amendments made 

by Rajya Sabha in the Bill to provide 
for the egulation of chit funds and 

for matters connected therewith, be 

taken into con ideration." 

He has moved. You go through the 
Bill. That is the · consideration mOtion. 

For consideration, there is no opposition. 

That is why 1 called you. 

SHRI · SOMNATH CHAITERJEE 

So far as the Bill was discussed here, I 
have said that this is a · Bill which should 

have been brought f6r total banning of 
the chits. · · 

MR. DEPUTY SPEAKER It is 
agreed to. We are completing this. 

Then we go to 193 discussion. It is· agreed 
to. 

SHRI SOMNATH CHATIERJEE : 

We said that these organisations are creating 
havoc, specially among the middle .... 
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and ordinary pc w"f:w are in need of some 
extra funds. but this bas brought havoc in 
our national economy and I gave iUust-
rations as to hoW' they a~ made money 
for themselves. One is Sanchaita which 
has made . l.00 crores mioimum and 
ye.staday I had to go t.o the Supreme Court 
to get an order fot pcanittin&. in-
vestig1tion i to the affairs of Sallchaita 
by the criminal ~ies  I have been re-
uesting this Governme.Dt "What action 
are you taking a§linst Sa.ochaita ?". No 
reply. I pwt a que&tion "Has Income-
tax Depa.rttnen. t taken all&' action?", 
because it is said th:tt "Income-tax-Depart-
ment is taking action." What Supreme 
Court has said? Action has to be taken. 
But there is no answer. For years. this 
firm has not filled any return. 

No a sessment has taken plac&-. No'W 
thi typo of firms are being sought to be 
regulated. You can.not change this evil; 
you cannot chasten this evil either. 

14. 00 hrs. 

One or two proposals have come from 
the Rajya Sabha which are for the impro-
vement of the Bill, no doubt. I do not 
oppose it, but I oppose it on principale that 
the soono~ thc)e instituti go to the obli-
vion, the bette- : the people will be pro-: 
tacted: otherwise, the natio.1'!8.l e~onomy 

will bo in dango'". I warn this Government : 
for the sake of politics, they arc submitting 
to tho im~ of t e~e money-lender -
tboy are rel.Uy money-lenders-and this 
will not bo for tho benefit of the country. 
~n o re  I submit that t i~ G ove:nment 
should categorically say that they woulu 
ban oso org,aruza ons gothe .. 
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SHRI JANARDHANA POOJAR Y : 

This Dill was discussed in detail in this 

augus.t Kouse and also in Rajya Sabha, 
and I have .iven the reply in detail. . Un-

fortunately, hori. Membor Shri Somnath 

Chatto-jee was not present when I gave the 

reply he--e but his coJleague-; belonging to 

his Party raised the is•mc in Rajya Sabha 

also and I have an"wered in detail. 

Some hon. Membcl"'S have stated that 

this is a praconian Bill and it should not 

be there. Some other hon. Members havo 
stated that the punishment is not doterrcnt 

and that somo deterrent punishment should 
be given. Tho:;e arc the arguments advanc-

ed. My suhmis."ion would be that we have 
to strike a balance here, this should be a 
balanced law. Some Members wanted a 
Draconian Jaw, some wanted · detc-rent 

punishmont and some others wanted that 
t e~e should bo no deterrent punishment. 
So, it is the duty of tho Government to 
have a balanced law. 

Anothe; point has been raised about 
banking ino.;titutions, that the banking 

institutions arc prohibited from conducting 
this business. I have mentioned this fact, 

I have an~ re  in detail in Rajya Sabha 
also. 

The functions Of the banking sector 

are quite ditfetent. They have to sec the 
end use of tho fund that ar..e given to the 

people, that is, to the borrowi:rs. We 
have to see the.quantum that has bam givao 
to the borrowers. We haw,c to sec whether 

the amount that is given to the bankioa 

sector bas been properly utilised or not. 
W)lereas in the .casa of chit fund business, 

so far as tbe bdrrowe:-, that is, the 
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subscribar is concerned, ·he is at liberty to 
USO that amount ti urpose he likes. 
He can use it even for .non-productive 

~ ur oses like his daughter's marriage or 

for construction of a house. Not only ttiat, 
in the banking soctor we have to see wb12ther 

the llDP programme, the DRI scheme and 
the 20 Point programme are properly 

implemented or not. So t do not think 
the an~in  function is similar to that of 

a Chit fuQd business. In these circumstan-
ces, I request that the House may kindly 

accept the amandments made by the Rajya 

Sabha. 

MR. DEPUTY SPEAKER : The 

question is:-

"that the following amendments made 

by Rajya Sabha in the Bill to provide for 

.the regulation of ebit funds and for 

matters connected therewith, be taken 

into consideration 

Clause 7 

(1) That at page 6, after item (c) of the 

first proviso to sub-clause (2), the following 

itom be inserted, namely :-

"(d) that the f<:>rmnan had been .. 
convicted of any offence inv lving roorat 

turpitude and sentenced to imprisonment 
for ·any such offence unless a period of 
five years has -elapsed s.ince his re sc." 

Clause 16 

(2) That at page..9, for sub-clause (3}, 
the following sub-clause be Substituted, 
namely :-

"'(3) Where any draw was not con-
ducted on the ground that two . ubs-
cribers required t0. be present at a draw 
under sub-section (2) were not present 

or on any ·other ground; 1he Registrar 
may, on his own motion or on an appli-

' cation made by the foreman or any of 

the subscribers, direct that the draw 
shall be conducted in hi pre nee or 

in the presence bf any per on deputed · 
by him." · 

The motion was adopted. 
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MR. DEPUTY SPEAKER : Ishall 

now put the amendments made by Rajya 

Sabha to vote. 

Clause 7 

MR. DEPUTY SPEAKER : The ue~tioa 

IS: 

"That at page 6. after item (c) of 

the first proviso to sub-clause (2), the 

following item be inserted, namely : · 
• 

"(d) that the foreman had bee11 

convicted of any offence involving moral 

turpitude and sentenced to imprisonment 
for any such offence unless a period of 

five years has elapsed since his release." 

The motion was adopted. 

Clau. e 16 

MR. DEPUTY SEPAKER : The ques-

tion is : 

"That at page 9, For sub-clause 
(3), the following sub-clause be Subs-
tilllt.l!d, namely: 

(3) Where any draw was not conducted 

on the ground that two subscribers required 

to be present at a draw under sub-section 
(2) were not present or on any other ground, 

the Registrar may, on his own motion or 

on an application made by the foreman or 

any of the subscribers, direct that the draw 

shall be conductecl in his presence or in the 

presence of any person deputed by him". 

The motion was adopted. 

SHRI JANARDHANA POOJAR Y 

Sir, I beg to move: 

"That the amcmdmonts maJe by Rajya 

Sabha bo agreed to ... 

MR. DEPUTY 

question is : 

SPEAKFR The 

"That the amendments made by Rajya 

Sabha be agreed to." 

The motion was adopted. 

t4. OS hrs. 

DISCUSSION ON THE REPORT OF 
THE BACKWARD CLASSES COMMI-
SSION, 1980 

MR. DEPUTY SPEAKER Now wo 
como to the discussion undor Rule 193. 

Shri Ram Vilas Paswar. 

(Interruptions)-

PROF. MAOHU DANDAVATE 

(Rajapur) : Sir. this is such an important 

subject that affects vast sections of tho 

population of the country and l am sur-

prised to find that thcro is no· quorum in 

the House. Sir, l formally raise the ue ~tion 

of quorum ..... 

(111terruptio11s) 

SHRT RAM VILAS PASWAN (Haji-
pur): All our Mini te~s belong to the 

upper castes. 

(111tcrmpti 011s) 

MR. DEPUTY SPEAKER : Prof Dan-
davate, there is quorum in the House. I 

have counted. There is quorum ..... . 

(lntcrmpt ions) 

SHRl SOMNATH . CHATTERJE 
(Jadavpur) : I ::i.01 happy that Shri 

Shiva Shanker i p: cscnt. 

MR. DEPUTY SPEAKER : The:·e 
things happen sometimes. Thc·c are 

more people hert: sometimes ahd sometimes 

there a·" more pe0plc on this ·side. I 
can only take care of quorum; I cannot. 

ask everybody to con10. Prof Dandavate 
raised the question of quorum and I say 
there is :quorum. 

SHRI SOMNATH CHATTERJEE: Them 
is guorum because of the presence of the. 
Opposition Member . That should be noted. 


